| TEM NO 25 COURT NO. 10 SECTI ON Xl

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (G vil) No(s).508/2013

(From the judgenent and order dated 12.12.12 in Civil Revision No.

of The HI GH COURT OF Al | ahabad)

YASI N & ANR Petitioner(s)
VERSUS
MURARI  LAL Respondent (s)

(Wth appl n(s) for exenption fromfiling c/c of the inpugned
Judgnent , exenption fromfiling O T. and prayer for interimrelief)

Date: 21/01/2013 This Petition was called on for hearing today.

CORAM :
HON BLE MR, JUSTICE T.S. THAKUR
HON BLE MR JUSTICE M Y. EQ@BAL
For Petitioner(s) Ms. Tani na Ki shore, Adv.

M. E az Magbool , Adv.
M. Migank Prabhakar, Adv.

For Respondent (s)

UPON hearing counsel the Court nmade the foll ow ng
ORDER

| ssue noti ce.

Until further orders, there shall be stay of dispossession.

Dasti service, in addition, is permtted.

| (N. K. Coel) | | (Veena Khera)
| Court Master | | Court Master
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